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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH AT NEW DELHI 

IN 
OA NO.1281 OF 2024 

IN THE MATTER OF:-

AMARJIT SINGH & ORS. ... APPLICANT(S) 

VERSUS 

STATE OF PUNJAB & ORS. ... RESPONDENTS(S) 

SHORT AFFIDAVIT ON BEHALF OF EXECUTIVE OFFICER, MC 
KURALI 

I, Rajnish Sood aged about 48 years, at present working as Executive 

Officer, Municipal Council, Kurali do hereby solemnly affirm and state as under: -

1. That, I am well conversant with the facts and circumstances of the present 

case and hence competent to swear this affidavit in my official capacity. 

2. That this Hon'ble Tribunal vide order dated 27.01.2026 has directed the 

deponent to file an undertaking indicating the timeline for clearing the 

legacy/solid waste from the site and also disclose the status of any facility 

existing with/ without consent at the site in question. 

3. That it is most respectfully submitted that at present there exists no legacy or 

solid waste at Adhrera, Kurali Road site and the same has been duly 

observed by PPCB officials on their visit at the site dated ] 1-11-2025 

wherein they have categorically mentioned that the earlier dump site 

provided by the l\1C Kurali at Adhera Road was found empty and no iegacy/ 

fresh waste was found lying in the said site. i 
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4. Further, in relation to Siswan Road, Kurali, the deponent categorically 

submits that Muncipal Council, Kurali is not dumping any solid waste on the 

afore-said site of Siswan Road. It is relevant to mention that MC Kurali, 

herein has constructed a Resource Management Centre on Siswan Road Site, 

which included 3 all Weather Sheds having 84 Compost Pits. However, the 

same are for the disposal of Wet waste only and therefore no authorization is 

required for construction of Resource Management Centre in accordance 

with the Solid Waste Management Rules, 2016. 

5. The deponent submits that Municipal Council, Kurali has also constructed a 

Sanitary Landfill Facility adjoining the Resource Management Centre 

above-mentioned and has duly applied for permission/authorization for 

operating the site from PPCB. However, the same was denied to it on 

account of it being located at a distance of less than 200 meter from highway 

and a water body. 

6. That subsequently, in order to ensure compliance with the direction passed 

by this Ld. Tribunal and PPCB, the MC Kurali has passed Resolution No 

275 dated 23.02.2026 for closing the Sanitary Landfill Site located at Si swan 

Road and has also issued a public notice for securing a new sanitary land fill 

site, which complies with the Solid Waste Management Rules, 2016.The 

afore-said notice has been published in t,vo widely circulated ne,vspapers 

dated 7-2-2026 and 28-2-2026 and a copy of the same is attached herein as 

Annexure - Rl and R2 respectively. It is henceforth submitted that after the 

work on construction of new landfill sanitary site will start as soon a new 

site duly complied with Solid Waste Management Rules, 2016 is secured by 

the authorities. 

7. Lastly, the deponent submits that Municipal Council Kurali has also partially 

complied with the directions passed as so recovery of Environment 
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Compensation imposed upon it and it has thereby passed a Resolution No. 

273 dated 23-2-2026 to deposit of Compensation amount of Rs. 80.00 Lacs 

and accordingly it has made part payment of Rs. 20.00 Lacs to the PPCB. A 

true copy of Demand Draft of Rs. 20,00,000 in favour of Environmental 

Engineer, PPCB dated 18,02.2026 is attached herein as Annexure R-3. 

8. That the deponent states and submits that it is scrupulously attempting to 

follow all the directions passed by this Hon'ble Tribunal and is putting forth 

all the necessary efforts for securing a new sanitary landfill site in 

compliance with Solid Waste Management Rules, 2016 

9. The deponent here in has the utmost respect for this Hon'ble Tribunal, and 

it stands bound by the orders of this Hon 'ble Tribunal and shall continue to 

abide by all the orders passed by this Ld. Tribunal. 

~ 
DEPONENT 

VERIFICATION EXECUTi\/E Oi=F CER 
Municipal Council kurai1

0 

Verified at Kurali on this 07 day of March 2026 that the contents of the 

above affidavit are true to my knowledge and no part of it is false and 

nothing material has been concealed therefrom 

"' ,-,l'!tfnna 01 mtt Arila,wmuv,· .. , .. , .... , .... 

t~en explaI11eo to the dea,onerit1oe-t:uh,.,,. 

1e1She II.I$ admitted the Ul'IH! to !I'll! C(Hfi,(:i 

rtie deponentJeucut1r11 11n ttgne~ f eg,'-tit 

.lif leliel .. 0. 1,-Q .} __ \'1111!11 --+t.21 ?-,-{j 

, , , ~~- ,J) NOTARl 

~JNagar(M~ 
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ANNEXURE R-1
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NEWSPAPER CUTTING OF AJIT PUBLISHED ON 07.02.2026 
 
 
                    TRUE TRANSLATION OF ANNEXURE R-1 
 
 
 
As per the provisions of Solid Waste Management, Municipal 
Council Kurali requires a site for the construction of a sanitary 
landfill. For this purpose, Municipal Council Kurali requires 
approximately 1 acre of land on annual rent/lease for a period of 
15 years. This site is required within the limits of Municipal 
Council Kurali or within approximately 3 km from the limits. This 
site should fulfill the conditions of Solid Waste Management 
Rules. These conditions can be inspected at the office of the 
Municipal Council, Kurali during office hours on any working day. 
Persons desirous of allotting premises to the Municipal Council for 
the above purpose may submit an application in writing along with 
proof of ownership and a plan of the premises to the office of the 
Municipal Council, Kurali within 15 days of the publication of this 
advertisement. 
 
 
 
 
 
 

// TRUE TRANSLATION // 
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ANNEXURE R-2
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NEWSPAPER CUTTING OF DAINIK BHASKAR PUBLISHED ON 
28.02.2026 

 TRUE TRANSLATION OF ANNEXURE R-2 

As per the provisions of Solid Waste Management, Municipal 
Council Kurali requires a site for the construction of a sanitary 
landfill. For this purpose, Municipal Council Kurali requires 
approximately 1 acre of land on annual rent/lease for a period of 
15 years. This site is required within the limits of Municipal 
Council Kurali or within approximately 3 km from the limits. This 
site should fulfill the conditions of Solid Waste Management 
Rules. These conditions can be inspected at the office of the 
Municipal Council, Kurali during office hours on any working day. 
Persons desirous of allotting premises to the Municipal Council for 
the above purpose may submit an application in writing along with 
proof of ownership and a plan of the premises to the office of the 
Municipal Council, Kurali within 15 days of the publication of this 
advertisement.

// TRUE TRANSLATION // 
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ANNEXURE R-3

// TRUE COPY //

8
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